
CENTRAL ADMINISTRATIVE TTIIBUNAL PRINCIPAL bENCH

Oft No. 957/95

Neu Delhi: this the day of ,2000,

hon*ble imr.s.r.auIuE vice lhairman(a),

HON'BLE D8 .a,vedavalli, MEMAER (3)

Shci P.M.Ohangiani,
CSIR,
Anusandhan Bhauan,
Rafi Marg,
Neu Del hi , Applicant,

(By Ad\/ocate: Shri P.M.Ahlauat )

Versus

1 Council of Scientific & Industrial Research,
through

Doint Secretary (Admn),

Anusandhan Bhauan,
Neu Delhi,'

2,' Dalip Kumar,
Doint SB ere tary (Admn) ,

CSIR,

Anusandhan Bhauan,,
Rafi Marg,
Neu Delhi,"

3,' Deputy Secretary (CO )
Council of Scientific & Industrial Research,
Anusandhan Bhauan,

Rafi Marg,"

Neu Delhi ......Respondents#

(By Adyo ca tei^^lyer)

ORDER

Mr,'S.R.Adi

Applicant impugns Mano dated 21,9,91

(Annexure-P 1) initiating disciplinary proceedings

against him,' He challenges the inquiry report dated

14,7,94 (Annexure p-5) and the disciplinary authority's

order dated 2,2,95 (Annexure p-6) # He also prays

for «j;jashing of OM dated 21,4,95 (Annexure-^7) and

also f-or quashing of his ACR for the year ending

31,'3,'9D,' He al go seeks a direction to respondents

no t to uithhold his pay ana allouances uithout due
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nrocess of lau,<

Heard do th sides.

3. At ti Ie outset ̂Je riote tii^t -pplicent's

prayer for quashing his ACR for the year ending

3l,'3.90 and his other reliefs are not consequential

to each other and do not stem from a single cause

of action. Under the circumstance, the OA is hit

by Rule 10 CAT (Procedure) "Rules.

4. A perusal of respondents* reply to para s.p

of the DA reveals that applicant filed this OA on

9.5,95 uithout waiting for the Disposal or his

appeal petition dated 17.2.95 mape to the au.CSIR.

5.' This assertion has not been denied by

applicant in his rejoinder.

6. ye have not been made auaie whether the

aforesaid appeal petition has been disposeo of and

in event the appeal has been disposed of, apnlicant

has not amended the OA to impugn the appellate order,

nor made any prayer to be allowed to do so.

7. The OA is therefore dearly premature at this

stage and is disposed of with a direction to respondents

that in ca^ applicant's appeal dated 17.2.95 has not

been disposed of as yet, the same should be disposed

of by a detailed, peaking and reasoned order in

accordance ui th rules and instructions unoer intimation

to applicant within 3 months from the date of receipt

of a copy of this order. In the event the aforesaid

appeal gated 17.2,95 has been disposed of^ applicant

is given liberty to impugn the aforesaio appellate



order through appropriate original proceedings in

accordance with lau. If so advised#

The OA is disposed of in terms of para 7

above, ^ta costs.

/)- j/^
( db,a,.ve:da\/alli )

flETlBERCD)
(S,R,AOIGE 0
JICE CHAIRMANU)
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